IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

. AT HYDERABAD
. ¥ o %

0.A.1206/95. Dt, of Decision : 23-06-98.

1. K.V.L.Naravana

2. R.Chandran

3. K.Ramaraiah

4. D.Anjaiah

5. N.,Robert Clive

6. K.Venkateswarlu .« Applicants.

Ve

1. The Unien of India rep. by
the General Manager, SC Rly,
Rall Nilayam, Sec'bad,

2. The Chief Fersenm¢ Officer,
SC Rly, Rail Nilayam,
SnC'bad-

3. The Divl.Rly.Manager,
SC Rly,Vijayawada Division,

Vi jayawada.

4, The Divl.Engineer(S5.W.),
SC Rly,Vijsvawads Division,
Vijavavada.

5." The Asst.Engineer(General),
3C Rly, Vijayvawada Division,
Vijayawada.

6. The Chief Bridge Inspecter,
SC Rly, Bitragunta, Nellgre Dist,

7. The Sr.pivl.Engineer(CC-Oordinaticn)
SC Rly, Vijayswada Division,
Vijayawaca,

8, The Sr.Divl, Persennel COfficer,
~ 5C Rly, Vijsyawada Divisien,

t

v 'Vijayawada. .. Respendents,
y .
Coursel for the applicants : Mr.P.Krishna Reddy
Ceuricel for the respendents : Mr.J.R.Gopal Rao,SC for Rlys,
CORAM =

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.3&I1 PARAMESHWAR : MEMBER {(JUDL.)

N
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CRAL CRDER (PER HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mrs.Saradas for Mr.P."rishna Reddy, learned

|
counsel fer the applicants and Mr.J.R.Cepala Rao, learned 3

f
counsel for the respondents.

2. There are 6 applicants in this OA, It is stated

| i
: .
that they joined as Casual Labour in the Preject Wing of Civi

Enqineering Department of SC Railway, Vijayswada Division. Later
they were granted temporary ststus. Arnexure-1 gives the dgtails

of their appeintment on casual basis and also the date of gﬂﬁnting

them the temporary status. It is ncw stated kst in para-4 of the

reply statement that they are working as APS Révetter, APS Driller

and APS Painter, They demand for #egulariéatien of services in

the skilled category in the Freject Wing of the Railways.

3. " This OA is filed praving for a direction te the -

respondents to § regularise their éervices in the post in which

they are working i.e.,, to regularise the services of the ap?licants
1 te 5 ir Group=C pests as skilled Artizane and the serviceé of the
appliéant ag Semi-Ekilled Worker ffem the date they attained
te?porary status with all censequentia)l benefits including

seﬁiarity, arrears of salary and prometions ete,

4. A reply has been filed. in this OA., TRhe respondents
. \
submit that the cases of Skilled and Semi-Skilled Artizans were

considered for absorption in that category against the 37% queta

under decasualisation pregramme as one time dispensation in

r
accerdance with the Railway Boards letter, The applican;&de net

:#L// | | | a3
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ellgible for consideration against the direct recruitment quota

?{/ A""’“" . 1

! it
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cwmé'under the pu}view of that letter as they are not seni@rﬂ
eneugh te consider@h This peint has not been contradicted by

the applicants by filing a rejoinder. The respondents further

¥
i

submit that the applicants are now werking as stated in Pmra-i
of the reply. They Eannet be censidered for abserptien against
that queta as it 1s against the recruitment rules, chever;f
they were censidereé for absoerption as Gfaup-n staff en the basis
mf‘their rumber of davs ef servicegigg a screeming committee, But
théy did not prefer fe ae as un-skilled Group~B staff and they
wawted to cent*nue‘;ﬁﬁln the capacity in which they a;ﬁaﬁ;rking.
Hence, they loséfthat mpportunity @g[;zing abserped zs Gr@up;D
'unfakilled labour, The respondents have quoted the letter of the

Railway Beard s letter No.E(NG)II/93/CL/RE/116 dated 29-05-&5

(AanexuredZ‘Page-z te the reply). As per thié letter the Railway
a’c':f-vwd ﬂ
Beard has asbeerped that the casual labour skilled artizane éan be
apﬁ@inted notionally in ;heé}@west,grade‘of skilled artizan |and
there can be ne premetion for them-#bove that pest. They can be
censidered for abserptien in Group=D post. The respondents}also
rely en the para-2006 and 2007 of IREM énclosed as Annexure73 and
Anjpexure=4 te the reply te state that they were engaged as &asual
labhour in aqcardance with rules anaxthere is no irregularity

cermitted in continuing them in thé present status in view éf the

rules queted by them. The respondents further submit that they are

for skilled artizan if they apply for the same. Or else théy are
at liberty to get appeinted as Greup~-D staff in the un-skilled
1

categery af and when their names ate approved by the screeninq

cmmmittee.
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Se | The sum and sunstance of the request of the

appﬁicants are that they want to be| absorped only as in the

cadre in which they are working and not as un-skilled Group~D

stéff. We find that the rules de not permiﬁﬁ for that. Howevar,

théy should be considered for absorption in the capacity in which

they are now werking against 25% gﬁggzldirect recruitment queta s
and when vacancy arises and if the |applicants apply for the |same.
Thwy are alco eligible to be considered for abserptien as
Group~D in future vacancieg if they appear for the screening test
L ‘
andi#hey fit for sbserption. The ?pplicants should be continued
in' the presént status se leng as tLe werk exist, If there 1is no
' , ] However |
work they are liable to be retrinched. #¥£/such a retrérichemeht
will not give any right te the rmsL@ndents-te delete their names

frem the list of casual labour and they sheuld be considered as

ﬁ%rected above against 25% quota %,d also against the—regulsTiSEtio

\ -~
L]

. %% Group-B pests in accordance with tulesfkﬁ
6. With the above directtmngthe CA is disposed of.

Ne costs,

Nl

B.S.,JAI-PRRAMESHWAR) | (R. RANGARAJAN)

—MEMBER(JUDL., ) - MEMBER ( ADMN. }
u\%&g@ | |
I %m
: Dated : The 23rd June, 1998. | éﬁw
| Dictated in the OpenCouit) ‘ DR f”c’Ji*‘_'.-«\
v . ﬁ,ﬁ’_‘
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Copy tog

1e

24
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34
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10. Dne copy to Wr.lﬂ

. The Senior Divisional Personnel Officer, South

Emaxﬁﬂﬁgxtl

The General Manager, South Central Railuay,
Railnilayam, Secunderabad.

The Chief Personnel Officer, South Central Railuway,
Ral 1nilayam, Secumderabad, :
The Divisional Railway Manager, South Central Railway,
Vijayawada Division,Vijayauada,

The Bivisional Engineer(5.4), South Central Railuay,
Vijayawada Division,Vijayawada, .

' The Asst.Engineer, (General),South Central Ral luay,

Uzjayawﬁda Elvlslan, Ulga/auada

The Chief Bridge lnspactor, South Central Rathay,
Bitrdgunta, Wellore District.

The Sr.0ivisional Engineer (Co~drdination),
yijayawada,

South Central fai luay,

Central Railuay,
Uijayawadza Division, Vijayswada, ’

Oma copy to mr P.Krishna Reddy,Advocate,CAT, Hyderabad,
Gnpal Rao, Add1,CGS ’CAT,HYderﬁbaJ.

11, One copy to D.R{A),CAT,Hyderabad.

hz,

One duplicate cﬂﬂyr'
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